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A:L%]{:s.#ﬂ{uma'r Singh (.':h-zﬂ.uhamr
Singh Chauhan, R/o Malkhanpur Po
Kanpur Dehat, Presently residing
Yashoda Nagar, Kanpur.

By Adv: Sri V.S. Chauhan

j VERSUS

| 1. The Union of 1India through Ministry of
Communication New Delhi through its Secretary,
Department of Post, Dak Bhawan, Sansad Marg,
New Delhi.

2% The Chief Post Master General, UP Region,
Lucknow. :

S The Superintendent Rail Mail Services Kanpur
Mangal, Kanpur.

4. The Assistant Director (Recruitment),
Department of Posts, Office of Chief Postmaster
General, UP Region, Lucknow.

¢ . . . Respondents
By Adv:PSTi1 5N S ol
ORDER
Sri V.S. Chauhan learned counsel for the
applicant states that applicant Alok Kumar Singh
Chauhan is the son of late S.P.S. Chauhan, Sorting
Assistant in Kanpur Mandal of Railway Mail Services
Kanpur, who died in harness on 09.08.2001. The
applicant’s case for grant of compassionate
appointment was not acceded by the respondents. He,
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speaking order dated 19.03.2007. Aggrieved by this
order and the fact that the order was not passed
within a period of fm‘lr months as directed by this A
Tribunal, the applicant filed Contempt Application
No. 23 Of 2007 before this Tribunal, which is still
pending. On 02.04.2007 the respondents had again
informed the applicant that his case has been
considered on 16.01.2007 and 18.01.2007 and his case
was not found fit for granting compassionate
appointment. Being aggrieved by this 1letter the
applicant filed the present OA seeking that the
direction be issued by this Tribunal to the
respondents to provide him compassionate appointment

on Class II1I post as per rules.

B Heard the submission made by the counsel for
the applicant and the respondents. It is seen that
in accordance with the direction of this Tribunal

dated 24.07.2006 the respondents have passed a very
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as  per  Apex

{ onate appointment ca :
lapse of considerable period and has cited
of Umesh Kumar Nagpal Vs. State of Hary

; others [JT 1994 (3) sc 525.

| ’ 4. I am of the opinion that once the case of the
| applicant has been considered by the respondents on
|

the above speaking order is pending before this
Tribunal, this OA is not maintainable. Further the
relief sought in this OA i.e. to direct the
respondents to provide compassionate appointment to
the applicant is not within the jurisdiction of this
Tribunal. Since this action has already been taken
by the respondents and the Contempt Petition is

pending, this OA is not maintainable. Accordingly

this 0A is dismissed. No COSE:

Member (A) /
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